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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

y

Regn.No. OA-1137/92 Date of decision: 18.11 •1992

Shri Diuan Singh & Ors Applicants

ar aus

Union of India through Raspondents
Secratary, Ministry of
I i 9 an d Ot h ar s

Ror the Applicants .... Shri 3,K. Singh, Advocate

For th® Respondents .... Shri 3og Singh, Advocate

CORAM:

The Hon'ble Mr.P.K. Kartha, Vice Chairinan(J)

The Hon'ble Mr.B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment?-

2. To be referred to the Reporters or not? {fVo

JUDGMENT
(of the Bench delivered by Hon'ble

Shri P.K. Kartha, Vice Chairman(J))

Ther. ar» 26 applicants in this application, uho

hau. filad a joint application. Ths/ ara smployad in th

'Employ^ant Nous' -as daily-uaga staff on continuous ba

for tha last f au yaars ranging from 1985 to 1991. Out of

thsm, 12 parsons ara doing olarical uork and tha ramaining

1a ara doing th. work of Oroup 'a' staff. Ths applicants

hays stated that tha Staff Inspaction Unit conductad a

• •ss2...

8

i Si S



/

- 2 -

work study of the Unit in uhich they were working an

have recomTiended creation of 31 additional posts

(including 12 in Group 'C category and 14 of Group

•D' category). Their grievance is that the respondents

have not taken steps to create regular posts and regularise

their services. They have also stated that they are being

threatened uith orders of t er ninati on. They have, therefore,

prayed that the respondents be directed to regularise their

services against Group 'C* and Group '0* posts approved by

the Staff Inspection Unit of the riinistry of finance from

the respective dates of their initial appointment. They

have also prayed for grant of consequential benefits.

2. The respondents have stated in their counter-

affidavit that tha recommendations of the Staff Insoaction

Unit of the f^inistry of Finance are being consi'̂ ered by the

Government and appropriate action will be taken. They have

further submitted that the request of the applicants for

ragularisation will be examined in the context of the

overall seniority of daily-wagers in the othar Uings of

the Publication Division and in the light of various

judicial pronouncements on the subject. They have

annexed to the counter-affidavit judgement of this Tribunal

dated 7,4. 1992 in Ram Dhan &Others Us. Union of India -
an d

DA-1076/91,£dated 7.4, 1992 in Sukhpal Singh Vs. Union of
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India in OA- 675/90,

3, Ue have gone through the records of the case and

have heard the learned counsel for both the parties. This

Tribunal had considered the question relating to the

engagement of casual labourers in the riinistry of I &B

and given appropriate directions in judgement dated

^ 5.3.1991 in OA-20 66/90 (Wand Ki shore and Others Vs. Union

of India). Tollouing the ratio in Nand Kishore's judgement,

ue hold that the applicants, uho have uorked for more than

tuo years as casual labourers, deserve to be considered

for regularisation of their services, ignoring the artificial

breaks in their service. m this respect, ue follow the

decision of this Tribunal in D.?. Tiuari &Others Vs.

Union of India, 1990 (3) 3L3 (CAT) 94, and Raj Kamal &

Others Vs. Union of India, 1990 (2) SLD (CAT) 1E9. In

Raj Kamal's case, the Tribunal had directed that for the

purpose of regularisation of casual labourers, the Union

of India should be treated as a single unit.

In the facts and circumstances of the case, the

apolication is disposed uith the following orders and

directions:-

(i) We direct that the applicants shall be

continued to be engaged as casual labourers

so long as the respondents need the services

of Casual labourers and in preference to
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thair Juniors and outsiders;

(ii) In Cgssj no uacancias sxist in tha Publication

'3i\yision» the anplicants should ba considered

for engagement in other offices in the [Ministry

of Information &Broadcasting, depending on the

availability of vacancies. They should also be

considered for r eg ul ar isation in accordance with

the scheme prepared, as mentioned in the judge-

mant of this Tribunai|in Raj Kamal's case;
(iii) tha respondents are directed not to induct

fresh recruits as casual labourers through tha

Employment Exchange or otharuise, overlooking

tha preferential claims of the applicants: and

(v) There uill be no order as to costs.

(B.N. Dhoundiyal) /fT/hpt^
Administrative Member ^

Vice-Chairman(3udl,)


